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PETITION RE. ADVOCATES ACT, 
1961 

Table a copy each of the followinc 
papers: 

Sbri DaJl (Indore): I beg to pre-
sent a peiition sfgned by Shri Puru-
sbottam Namjoshi and otbers relating 
to the Advocates Act, 1961. 

Sir, I would Ii!!;e to ma!!;e a sub-
mission to you, with your permission. 
As this matter is pendini and is lik;ely 
to come up again In this House next 
week-the Advocates (Amendment) 
Bill-and si.nce the House will be 
ad,j.ournln, soon, may I request you 
to get supply of information on this 
petition expedited? 

~  ~  I will e,",mine it. 

8hrl S. M. Banerjee (Kanpur): Not 
ol)ly this petition, bllt others also 
bave been sent to the ~  MinjRter. 
Since the Deputy Law 14inlst.er is 
here, he eM' inform us whether any 
action has been tak.en Q'I) this, whether 
it has been taken' up with th.e B/lr 
Council, etc. 

TIle ~  ~  ~ (IJJIrI 
~ ~ Sh.o.Ii.>: Sir,' what about 

~  !Q be laW on ~ TliPle? 

Mr. Speaker: Yes, papers to be laid 
on the Table. Shrl Sanjlva. B.eQdy. 

The Depu&7 MlalBter In the Minis-
try of Law (Shri Japaatha "'0): 
Shall I reply to Mr. Banerjee's .point! 

Mr. Speaker: I will corne to that 
again. Now papers to be laid on the 
Table. 

11.18 hl'!l. 

PAPI!;RS LAID ON THE TABLE 

ANNU I<L REPORT or BOKARO STEEL LTD. 
AND GOVERNMENT REvIEw 

n. ParliameDtary 8eoretary to the 
MlDlater 01 8toe1 UI4 MID. (Shri 
Tblmmalu): on behalf of Shri 
Sanjiva Reddy, I beg to lay on the 

(1) Annual Report of Bow .. 
Steel Limited, New Delhi, for 
the period ending the 31'" 
March, 1965, along with the 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon, 
under sub-section (1) of oee-
tlon 619A of the Companies 
Act, 1956. 

(2) Review by the Government 
on the working of the above 
Company. [Placed in L,I)-
TaTl/. See No. LT-5293/65]. 

Rm'PR1' ON A<;'J:I\Il'l'Dlt 0 .. CENTRAL S!a.l 
BOARl) 

The MInIster of ComDleTCe (SIlrI 
Manubhal ShU): I beg to lay on the 
Table a copy of Report on the ~
tie. of the Central Silk Board for the 

~  196,....65.. [pl4<;ed In Lib .... .". 
See No. LT-5294/651. 

AlfflAL RllP<>RT OF CEMENT ~ .... TIOIr 
or INDIA AND GOVERNMENT RBvmw 

The MInISter or Heavy Eng\Deer\D& 
&all ~  In ~  ~ CIlIa4_ 
trJ' Qd Supply (Shri T. N. Sia&'Ia): 
I beg to lay on the Table a copy -=Ia 
of 't,be 10110..,.mg papers: 

(1) Annual Report of the Cet8ent 
Corporation ot India ~  

New Delhi, for the year end-
ing 31st March, 1965, alon. 
with the Audited Accounu 
and the commenta of the 
Comptroller and Auditor 
General thereon, under nb-
section (1 ) of section 8111A 
of the Companies Act, 1115 •• 

(2) Review by the Government 
on the working of the' above 
Corporation. [Placed in UIl-
raTI!. Se. No. LT-5293/I15). 

Mr. Speaker: I will ask the olll.,. 
to take care. When It i. pasted iD 
this manner, I do not Jmow wlMtber 
there is something under it aIM. 
Therefore, I have left It o\lL So, _ 
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might be taken. When it i. pasted 
~ this manner, 1 cannot take note 
ot what is under it. 

lU'I lan. 

BUSINESS OF THJ: HOUSE 

The l\IIDlster of CommlUlieatious 
and Parliamentary Mairs (Shri Satya 
Narayan Sinha): With your permis-
sion, Sir. I rise to announce that 
Government Business in this House 
for the week commencing 6th Decem-
ber, 1965, will consist ot: 

(l) Further ccmsi,deration ot the 
Food Situat.ion and tae 
drouiht condlt.ions in the 
cOl.l,l;ltry. 

(2) ~  consideration ot the 
motion for relereo.ce of the 
Delhi Administration Bill, 
1966 to a J oill* Committee. 

(3) Consideration and paBIIlng of: 

The Union Duties of Excise 
(Distribution) Amendment 
Bill, 1966. 

The Additional Dutiea of Excise 
(Goods of Specia,l. Import.. 
ance) Amendment Bill, 
1965. 

The Estate Duty (Distribution) 
Amendment Bill, 1966. 

The Goa, Daman and Diu 
(Absorbed Employees) Bill, 

~  

The Indian Tari1l (Amend-
ment) Bill, ~  

(4) Discussion on the Resolution 
regarding Report of Railway 
Convention Committee, 1965. 

(5) Further consideration of the 
Seeds Bill, 1964, as passed by 
Rajya Sabba. 

(8) Consideration of a motion 
for referelll:e of the Foreiill 
Marriage Bill, 1983 to • Joint 
CommIttee. 

Mr. Speaker: Not local marriage, 
but foreiin ·marriage. 

Shrl S. M. Banerjee (KalWur): 
Anybody who has foreign exchanlle 
outside can marry! 

Mr. Speaker: Mr. Kamath tried to 
intervene and I assured him that it 
does not relate to him, but to foreig. 
marriage I 

Shrl Bart Vlslanll Kamath (Hosban-
gabad): Mr. Banerjee intervened, not 
I, Sir. 

Shrl Saty. Narayan Sinha: 

(7) Consideration and Passlni of: 

The Electricity (Supply) 
Amendment Bill, 1965. 

The Jawaharlal Nehru Univer-
sity Bill, 1965, .. pa,ued b:r 
Rajya &abba. 

(8) Discussion on the motioll 
given notice ot by Shri H. V. 
Kamath for modification of 
the Ministers' Recldenc ... 
(Amendment) Rules, 1960. 

(9) Discuaaion IlJIder Rule 198 to 
be raised b1 SbrI MacUw 
Limaye and others on Uae 
closure and ilke17 closure ot 
t.extilea milla and large scale 
rell:enchment and lay-oll! in 
eDllineering, metal and other 
Industries !hrollghout the 
country on FrIday, the lo.h 
December, ~ after disposal 
of question •. 

(10) Consideration and paaain, 
of the Delhi High Court BlU, 
1965. 

Mr. Speaker: Yesterday I have 
assured the HoWIe that I will get the 
information they wanted in connec-
tion with those assurances. I will 
request the Minister that he gets th.t 
information. 

8bl'l P. IL Deo (ltalahllrldl): Sir, 
in the courle of the replles to ~ 
queatiOItll, the ImpreHlon was crea1e4 
In thill Ho.... that the Government 
Ia golDl to table a BUI to extend tba 
1IIe of tIM! Orl_ LelialaUTe ~ 




